239 Re. Question

spised any question in thig house.
He 15 also an hon. Member of tlus
House. Sp, do not be over sensitive.

SHRI P. G. MAVALANKAR: I am
not over-sensitive, Sir. I am all for
criticism. This boock by Kaul and
Shakdher says on page 914:

“The question of privileges of
parliament wis-a-ms the press
arises mamnly in two ways, the pub-
hication of the proceedings of par-
liament, and comments casting re-
flections on either House, s com-
rmttees or members.”

I want to submit that this is casting
a reflection on me.

When 1 have not formed any poh-
tical party, when 1 have never
“tnought or dreamt of 1t; this repomt
says that I wanted ‘to form a political
parly out of it and become 1ty leader
This casts a reflection on me, and ac-
cording to the book that I have just
quoted, this does constitute a fit case
for privilege.

MR. SPEAKER- The piactice n
that case—whenever any question of
privilege is raised against any paper—
is, we invite their comments. Let us
see what the paper has to say about
it. TOWE-N

ot wew fagrdt awady: mever
qEET, HAT HIT AT A7 F ) M
wHaT qET ®t wfzw x5 92 3w %1
fefiz a7 3

MR. SPEAKER: Then you would
like every ruling and every book to
be withdrawn.

There sre a number o procedures
and conventions, running into cen-
turies, which we follow. Sa do io
be over sensitive,
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13.30 hrs.

STATEMENT RE. DEATH OF TWO
ADIVASIS IN A VILLAGE IN
BIHAR

THE MINISTER OF STATE [N THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): According to informa-
tion received from the Government
of Bihar, on Maich 5, 1974, there was
rioting 1n willage Durgadih  within
the jumnsdiction of Tundi Police
Station in District Dhanbad, resulting
in the death of two Adivasis. Imme-
diately on receipt of the information
about the incident, the District Magis-
trale and Superintendent of Police,
Dhanbad, rushed 1o the spot and
fuund the dead body of one Adivasi
with gun-shot injuricy, 1n front of the
house of one Kuwar Choudharv, a
shopkeeper and small cultivator of
the willage They also found thal the
thatched portions of the house of
Kuwar Choudhary were burning end
the mmates of the house along with
some outsiders had locked themselves
mside the maipn building Some
Adivasis were standing behind the
house with bows, arrows, etc. They
talked to the inmates of the house as
also to the Adivasis. On being in-
formed by the latter that an Adivasi
boy had also been killed, the Districet
Magistrate and Superintendent of
Police had the dead body of the boy
brought to the spot and arranged for
the bodies of both the deceased to be
sent along with the relatives o Dhan-
bad for post mortem A case and a
counter-case were registered in Police
Station, Tundi and are being investi-
gated. Thirty-five persons including
one Jayram Choudhary, who had
allegedly fired from his gun, were
arrested. Jayram Choudhary's gun
and lethal weapon including bows,
arrows and farshaws have been selzed.
Efforts are being made by the autho-
rities to  arrest others invelved.
Orders under Section 144 Criminal
Procedure Cpde have been promuigat-
ed throughout Tundi Police Station
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banning meetings, processions, carry-
ing of lethal weapons, etc. Arrange-
ments to maintain peace and order in
the area have been strengthened and
patrolling of the area has also been
introduced.

MR. SPEAKER: The next item
also stands in your name.
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13.33 hrs,

STATEMENT RE. ARREST OF
STUDENTS IN DELHI

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR RAM NIWAS MIRDHA): A
reference was made in this House to
the arrest of 210 studentg near Parlia-
ment House on 11-3-1974 at about
530 rM.

We have since looked into the
matter, The students had voluntarily
courted arrest under Section 188 IPC
by walking into the area where pro-
hibitory orders under Section 144 Cr.
P. C. were in force,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): This is not a viola-
tion of the law.

SHRI RAM NIWAS MIRDHA:
They have been tried by a Judicial
Court and sentenced to seven days’
gimple imprisonment each.... (Inter-
ruptions) except one who was releas-
ed under the Probation of First
Offenders Act. It was not considered
proper or feasible for Government to
interfere with the judicial processes.

SHRI P. G. MAVALANKAR
(Ahmedabad): You call them for a
dialogue and arrest them?

SHRI RAM NIWAS MIRDHA:
However, the Delhi Administration
has been directed to ensure that the
students in jail receive a humane and
sympathetic treatment.. . (Interrup-
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Rule 377
tions) and appropriate facilities We

are informed that the Delhi Adminis-
tration have granted them classifica-
tion ‘B’ as prisoners,

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): Why not release them?"

13.34 hrs,
MATTER UNDER RULE 377

WoRrk-TO-RULE AGITATION BY RAm~
way GUARDs
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13.34 hrs,
[Mr. Depury-SpEakER in the Chair?
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